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not so far paid their shares for 1990- 
91 and 1991-92 amounting to Rs. 23 
crores and 19 crores, respectively.

(b) Rs. 16 crores.
(c) In 1994-95 subject to the co­

sharers contributing their shares in 
time.

[English]

Financial assistance for noo-conven- 
tional energy sources

1761. SHRI GANGADHARA 
SANIPALLI: Will the Minister of
POWER AND NON-CONVENTIO­
NAL ENERGY SOURCES be plea­
sed to state:

(a) the details of financial assistance 
for harnessing non-conventional Ener­
gy Sources, State-wise;

(b) whether the Government pro­
pose to allot more funds to State like 
Andhra Pradesh which has large 
potential of non-conventional energy 
sources; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF 
THE MINISTRY OF POWER AND 
NON-CONVENTIONAL ENER­
GY SOURCES (SHRI KALP NATH 
RAI): (a) The State-wise outlays
for 1991-92 for non-conventional 
energy programmes in the State sec­
tor as approved by the Planning Com­
mission are as follows:

(Rs. in lakhs)

State Outlays

Andhra Pradesh 31
Arunachal Pradesh . 50
Assam . 38
Bihar 315
Goa 26
Gujarat . 352
Haryana. 70
Himachal Pradesh . 100
Jammu & Kashmir . 48
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State Outlays

Karnataka 52
Kerala . 80
Madhya Pradesh 400
Maharashtra . 125
Manipur 33
Meghalaya 60
Mizoram 34
Nagaland 50
Orissa . 100
Punjab 100
Rajasthan 360
Sikkim . 50
Tamil Nadu . 254
Tripura . 67
Uttar Pradesh . 320
West Bengal . 60
Union Territories
A & N Islands 150.00
Chandigarh . 0.30
D & N Haveli 4.52
Delhi . 155.00
Lakshdweep . 190.00
Pondicherry . 25.00
Daman & Diu 2.00

(b) and (c) The Plan allocations 
are finalised after detailed consulta­
tions with the States concerned, keep­
ing in view their requirements as well 
as the resources available.

DESU Billing System
1762. SHRI MADAN LAL KHU- 

RANA:
SHRI TARA CHAND 

KHANDELWAL:
Will the Minister of POWER AND 

NON-CONVENTIONAL ENER­
GY SOURCES be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the news 
item captioned “DESU’s chaotic bill­
ing system” appearing in the Indian 
Express dated February 8, 1991;

(b) if so, the reaction of Govern­
ment thereto;
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(c) the steps propose to ensure time 
bound redressal of grievances of con­
sumers;

(d) if so, the details thereof and if 
not, the reasons therefor;

(e) whether the DESU is holding 
open sessions on certain days;

(f) if so, the details in this regard;
(g) whether Government propose to 

set up more cash collection centres;
(h) if so, the details thereof; if not, 

the reasons therefor;
(i) whether the present computeris­

ed billing system of DESU is defec­
tive;

(j) if so, whether it is proposed to 
simplify the billing system; and

(k) if so, the details thereof?

THE MINISTER OF STATE OF 
THE MINISTRY OF POWER AND 
NON-CONVENTIONAL ENER­
GY SOURCES (SHRI KALP NATH 
RAI): (a) and (b) The said news item, 
inter-alia, relates to the issue of bills 
by DESU on the basis of revised tariff 
from 1-3-1991 without actual meter 
readings, cases of erratic billing by 
DESU, the problem faced by the 
consumers in the rectification of 
wrong electricity bills etc.

According to DESU, since there 
are about 17 lakh consumers involv­
ing issue of over 8 lakh bills every 
month, it was not practicable to take 
the readings of all the meters on the 
same day on which the revised tariff 
became effective. The bills for 
pre-revised and revised tariff were, 
therefore, issued on pro-rata consump­
tion basis.

(c) to (f) Suitable arrangements 
already exist in DESU for the redres­
sal of grievances of the consumers. 
The Grievance Committees at the 
level of Executive Engineers hold 
meetings every week on Tuesday. 
The meetings at the level of Addi­
tional Chief Engineers are held every 
fortnight for speedy settlement of the

complaints of the consumers. DESU 
has also set up three Bijli Adalats for 
speedy redressal of the grievances of 
the consumers.

(g) and (h) DESU propose to open 
the following additional Cash Collec­
tion Centres: —

1. Mayur Vihar
2. Onkar Nagar/Tri Nagar
3. Bawana
4. Gopi Nath Bazar, Delhi Cantt.

(i) to (k) The computerised bill­
ing system of DESU is working satis­
factorily. The position is, however, 
reviewed from time to time by DESU 
in the light of the suggestions received 
from the consumers etc.

Bridge at Varkala

1763. SHRIMATI SUSEELA GO-
PALAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the reasons for delay in the con­
struction of the overbridge at Varkala 
on Ernakulam-Trivandrum line; and

(b) the steps being taken to com­
plete the bridge?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MALLIKARJUN): (a)
and (b) Proposal for construction of 
road overbridge in replacement of the 
existing level crossing at Km. 179/13-
14 near Varkala has be_en received 
from the State Government only re­
cently. The State Government has 
been requested to finalise the scheme 
for the work jointly with Railway, 
accord priority, and sponsor it for 
inclusion in Railway’s Works Prog­
ramme.

Air India Aircraft at Singapore

1764. SHRI P. M. SAYEED: Will 
the Minister of CTVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether a large number of pas­
sengers were kept inside an Air India


